
34 FINANCIALEXPRESS

WWW.FINANCIALEXPRESS.COMFRIDAY, FEBRUARY 6, 2026

�
Whereas� the�Authorized�Officer�of�Asset�Reconstruction�Company�(India)�Limited�(acting� in�capacity�as�Trustee� for� the�below
mentioned�Trusts)�(hereinafter�referred�to�as�"ARCIL")�is�incorporated�under�the�companies�Act,�1956�and�registered�as�an�Asset
Reconstruction�Company�with�the�Reserve�Bank�of�India�of�Securitization�and�Reconstruction�of�Financial�assets�and�Enforcement
of�security�interest�Act,�2002�(hereinafter�referred�to�as�"the�SARFAESI�Act")�and�whereas�the�Borrower/�Co-Borrowers�as�mentioned
in�Column�No.2�of� the�below�mentioned�chart�obtained� loan� from�Jana�Small�Finance�Bank,� the�Original�Lenders�and�whereas
ARCIL has�acquired�the�financial�assets�relating�to�the�loan�accounts�mentioned�herein�below�and�whereas�ARCIL being�the�secured
creditor�under�the�SARFAESI�Act,�and�in�exercise�of�powers�conferred�under�section�13(2)�of�the�said�Act�read�with�Rule�2�of�the
security�interest�(Enforcement)�Rules�2002,�issued�demand�notice�calling�upon�the�Borrowers/�Co-Borrowers�as�mentioned�herein
below,� to�repay� the�amount�mentioned� in� the�notices�with� further� interest� thereon�within�60�days� from� the�date�of�notice,�but� the
notices�could�not�be�served�upon�some�of�them�for�various�reasons.

Notice,�is�therefore�given�to�the�Borrowers/�Co-Borrowers,�as�mentioned�herein�above,�calling�upon�them�to�make�payment�of�the
total�outstanding�amount�as�shown�herein�above,�against�the�respective�Borrower/�Co-Borrower,�within�60�days�of�publication�of�this
notice.� Failure� to� make� payment� of� the� total� outstanding� amount� together� with� further� interest� by� the� respective� Borrower/
Co-Borrower,�ARCIL shall�be�constrained�to�take�u/s�13(4)�for�enforcement�of�security�interest�upon�properties�as�described�above,
steps�are�also�being�taken�for�service�of�notice�in�other�manners�as�prescribed�under�the�Act�and�the�rules�made�hereunder.�You�are
put� to�notice� that� the�said�mortgage�can�be� redeemed�upon�payment�of� the�entire�amount�due� together�with�costs,�charges�and
expenses�incurred�by�Arcil�at�any�time�before�the�date�of�publication�of�notice�for�public�auction�or�private�treaty�for�transfer�by�way
of�sale,�as�detailed�in�Section�13(8)�of�the�SARFAESI�Act.
Take�note�that�in�terms�of�S-13�(13)�of�the�SARFAESI�Act,�you�are�hereby�restrained�from�transferring�and/or�dealing�with�the�Secured
Properties�in�any�manner�by�way�of�sale,�lease�or�in�any�other�manner.

Sd/-�Authorised�Officer
Place:�Ahmedabad Asset�Reconstruction�Company�(India)�Limited
Date:�05.02.2026 (In�capacity�as�Trustee)

DescriptionoftheProperty: Schedule: All� that�piece�or�parcel�of� Immovable�property�Gamtal�Property/�House�No.317�Land
admeasuring�1200.00�Sq.feet�i.e.�111.52�Sq.mtrs.,�with�Construction�thereon�622.00�Sq.feet.�i.e.�57.79�Sq.mtrs.�Village�Ishvariya,
Ta.�Shihor�and�Dist.�Bhavnagar,�State�Gujarat.�That�the�above�mention�immovable�property�is�Bounded�is�as�under:�On�and
towards�East�by:�Other�Property,�On�and� towards�West�by:�Road,�On�and� towards�North�by:�Other�Property�and�Road,
On�and�towards�South�by: Other�Property.

Registered�Office:�The�Ruby,�10th�Floor,�29�Senapati�Bapat�Marg,�Dadar�(W),�Mumbai-400028.
CIN�No.:�U65999MH2002PLC134884;�Website:www.arcil.co.in;�Tel:�+91�2266581300

ASSET�RECONSTRUCTION�COMPANY�(INDIA)�LTD.

LAN�No./�Name�of�Original�Lender/
Demand�Notice�Date/�Name�of�the

Trust
Borrower/�Co-Borrower�Name

Total�Outstanding�in
INR�as�per�Demand

Notice�Date

DEMAND�NOTICE

LAN: 45190430000202
Original�Lender: Jana�Small�Finance
Bank�Ltd
Date�of�Demand�Notice: 03-02-2026
Name�of�the�Trust: Arcil-Trust-2025-17
(hereinafter�referred�to�as�'ARCIL')

1)�Mr.�Parmar�Ajaybhai�Parshotambhai,�House�No.317,�Koli
Vas,� Nr.� Primary� School,� Bajud� Road,� Ishwariya,� Sihor,
Bhavnagar-364230.
2)�Mrs.� Parmar�Manishaben�Ajaybhai,� House� No.317,� Koli
Vas,� Nr.� Primary� School,� Bajud� Road,� Ishwariya,� Sihor,
Bhavnagar-364230.
3)�Mr.�Parmar�Parshotambhai�Nanubhai,�House�No.317,�Koli
Vas,� Nr.� Primary� School,� Bajud� Road,� Ishwariya,� Sihor,
Bhavnagar-364230.

Rs.4,38,782.91

Date - 06.02.2026, Place - Gujarat Authorized officer , Equitas Small Finance Bank Ltd
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NO

Name of the
Borrower(s) /
Guarantor(s)

Description of Secured Asset
(Immovable Property)

Demand
Notice Date
and Amount

Possession
taken date

1

Branch : Surendranagar
L No. : 700011468255/ 700011468268

Borrower : Mr/Mrs Ramjanbhai
Akbarbhai Dhundha

Co-Borrower : Mr/Mrs Dhundha
Shubhanben Ramjanbhai

All The Piece And Parcel Of Residential House On
Kherali R.S.No.477 Paiki Residential Plot No.26 A
Having Land Admeasuring 76.50 Sq.Mts, Along With
Construcrion Thereon At. Kherau Ta: Wadhwan, Dist.
Surendranagar North: Road, South: R.S. No. 476,
East: Plot No. 26-B, West: Plot No. 25-B

27.11.2025
&

943201
04.02.2026

Equitas Small Finance Bank Ltd (FORMERLY KNOWN AS EQUITAS FINANCE LTD)
Registered Office : No.769, Spencer Plaza, 4th Floor, Phase-II, Anna Salai, Chennai - 600002.

POSSESSION NOTICE (U/s. Rule 8 (1) - for immovable property)
Whereas the undersigned being the Authorized Officer of M/s. Equitas Small Finance Bank Limited, under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13(12) read with
[Rule 3] of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the below mentioned Borrowers to repay the total
outstanding amount mentioned in the notice being within 60 days from the date of receipt of the said notice. Since the below mentioned Borrowers
having failed to repay the below stated amount within the stipulated time, notice is hereby given to the below mentioned borrowers and the public
in general that, the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under Sub-
Section (4) of Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement Rules, 2002. The Borrowers in particular and the public
in general are hereby cautioned not to deal with the schedule mentioned properties and any dealings with the properties will be subject to the
charge of M/s. Equitas Small Finance Bank Limited and further interest and other charges thereon.“ The Borrower’s attention is invited to provisions
of sub –section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.”
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